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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, AT PUNE
EXECUTION APPLICATION NO. 9 OF 2025
IN
ORIGINAL APPLICATION NO. 194 OF 2024

Mr Satyaprakash Bastiram Sharma ...Applicant
Versus

Maharashtra Pollution Control ,
Board & Ors. ...Respondents

AFFIDAVIT IN REPLY OF THE RESPONDENT NO. 8

[, Nilima Prakash Jadhav, Age 40 yrs., the Grampanchayat
Adhikari of the Respondent No. 8 above named, do hereby state on
solemn affirmation as follows :-

I [ state thzi%, the Respondent No. 8 has received the Notice of the
above Execution Application and hence I am filing this Affidavit
in reply to oppose the admission and grant of any relief in the
above execution application. I further reserve my right to file a
detailed affidavit in reply if necessary.

Z. I say that I am conversant with the facts pertaining to the subject
matter and hence I am filing the present Affidavit in reply. I say
that, the contentions which are not specifically admitted be

treated as denied.
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At the outset, I say that [ am bound by the orders passed by this
Hon’ble Court and further say that the Respondent No. 8
Grampanchayat has not committed any willful and deliberate
violation of the orders passed by this Hon’ble Court.

I say that the present Applicant had filed Original Application
bearing No. 194 / 2024 in this Hon’ble Court seeking Orders
against the actions of the private respondents therein, to not

discharge the sewage water into the land of the Applicant.

I say that on 25.07.2025, this Hon’ble Court was pleased to
dispose of the above Original Application No. 194/2024, with
directions to Respondent Grampanchayat :

(1)  To complete the work of lay of sewage pipeline within 45
days.

(2) To collect the domestic solid waste coming which coming
out of the site in question be collected on a daily basis and
be disposed of scientifically.

(3) To ensure that the said solid waste at the site in question is
cleared within a period of 15 days.

(4) To putin place STP and solid waste treatment facility.

I say that this Hon’ble Court had passed the directions to lay the
sewage pipeline within 45 days, in view of the undertaking
submitted by the present Respondent No. 2 to 7 (Original
Respondent No. 2 to 6 & 8), wherein the said Respondent had
given undertaking to provide their land to the Respondent

Grampanchayat to lay the said sewage pipeline.




11/08/2025, reached the site to start the work of the laying of the

sewage pipeline. However, when the officials and labour workers
of Respondent No. 8, started their work, the present Respondent
No. 2 to 7 obstructed them and did not allow the Respondent
Grampanchayat to lay the sewage pipeline through their land.

[ say that, at that time it also came to the notice of the officials of
the Respondent Grampanchayat that, present Respondent No. 2
to 7 have raised illegal construction in their land and they have
not left any side margin while constructing the building over their
land and hence the work of laying said pipeline cannot be done.
A copy of the Photos showing the current status of said land is
annexed hereto and marked as Exhibit — A.

I say that thereafter on 19.09.2025, the Respondent No. 8 sent a
letter to the present Respondent No. 2 to 7, thereby informing
that since the Respondent No. 2 to 7 have raised illegal
construction in their land and while doing so, they have failed to
leave out the necessary side margins in their lands and therefore
no space is available to the Respondent Grampanchayat for
completing the work of laying the sewage pipeline. The
Respondent No. 8 further directed the present Respondent No. 2
to 7, to comply with the directions of this Hon’ble Court and
further remove the illegal construction raised in their land and

make their land available to the Respondent No. 8, so that the
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v@cﬁk of laying of sewage pipeline can be completed in

ﬁ""éonlpliance of the Order dated 25.07.2025 passed by this Hon’ble

Court. A copy of the Letter dated 19/09/2025 addressed by
Respondent No. 8 Grampanchayat to present Respondent No. 2
to 7 1s annexed hereto and marked as Exhibit — B.

I further say that the Respondent Grampanchayat has also
procured the necessary concrete pipes required for laying the said
sewage pipeline. That the Respondent Grampanchayat is
prepared to complete the work of the said pipeline, however, due
obstructions raised by the Respondent No. 2 to 7, the same is not
being done. A copy of the Photos of the Concrete Pipes procured
by the Respondent Grampanchayat is annexed hereto and marked
as Exhibit — C.

[ say and submit that in spite of several requests orally as well as
in writing, the Respondent No. 2 to 7 have failed remove the
illegal construction in their land and have further failed to make
their land available to respondent No. 8 for laying the sewage
pipeline. I further say that a perusal of the above annexed photos
clearly shows that the Respondent No. 2 to 7 have raised illegal
construction in their land and have failed to leave out the
necessary side margins. Therefore, the Respondent No. 8 has not
been able to complete the work of laying the sewage pipeline
through the land of the Respondent No. 2 to 7 as per the

directions of this Hon’ble Court.
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13.

14.

15.

directions given by this Hon’ble Court to lay the sewage pipeline,

however, due to circumstances beyond the control of Respondent
No. 8 and due to the obstructions raised by the Respondent No.
2 to 7 in the said land, the said work of sewage pipeline has not
been completed within the stipulated time of 45 days.

[ say that, in respect of the directions to collect the domestic solid
waste coming which coming out of the site in question be
collected on a daily basis and be disposed of scientifically, the

Respondent No. 8 Grampanchayat has started daily collection of
solid waste, thereby complying with the directions of this

Hon’ble Court. A copy of the Photos of the Collection of Waste
is annexed hereto and marked as Exhibit — D.

I say that, in respect of directions of clearing the solid waste is in
the said land, the Respondent No. 8 has cleared the solid waste
which was present at the said land, thereby complying with the
directions of this Hon’ble Court. A copy of the Photos of Cleared
Site is annexed hereto and marked as Exhibit — E.

[ say that, in respect of directions this Hon’ble Court of providing
facilities . of STP and solid waste treatment facility, the
Grampanéhayat has initiated steps for installing the same. That
the Grampanchayat has appointed Samarth Infra-Tech Services
Pvt. Ltd. project consultants and started the work for same. That
on 01.11.2025, the said consultant has addressed a letter to the
Grampanchayat thereby informing about the requirement of area

of land for STP site, necessary documents and permissions for
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“niz=# the work of STP. That the work of lay of STP is a huge project
and it takes a considerable amount of time for completion and the
Grampanchayat is taking steps to complete the same as
expeditiously as possible. A copy of the Letter dated 01.11.2025
addressed by the Project Consultant to Grampanchayat is
annexed hereto and marked as Exhibit — F.

16.  Inview of the above facts and circumstances, Respondent No. 8
summits that, the Respondent No. 8 has taken steps in
compliance of the Order dated 25.07.2025 and hence the
Respondent No. 8 prays that no adverse order be passed against

the Respondent No. 8 or its officers.

Whatever stated above is true and correct to the best of my knowledge

and belief and hence I have signed hereunder.

Solemnly affirmed at Pune)

On this 10 day of November 2025 )

I know the Affiant
Aev- ST D ey

WG ¢

NDIA

G ' ;&HARASHTRA)
7 ;JA&NM“ AL 22012030

o 1

Noted & Registered at

------------------

Dated...)...o..}.J.).’..g..‘.?.s.,s:...
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LEGEND
SEWERAGE TREATMENT
PLANT (MMBR) m LAKE
TERMINAL SUMP/
INTERMEDIATE SUMP O (P.CCIROAD
PROPOSED CART TRACK
RISING MAIN — (MACCADUM)ROAD
GRAVITY MAIN DRAIN (NALA) Ry et
VILLAGE BOUNDARY — — — RIVER %
— | S—
TBM I TBM 1 RL=661.485\ | BRIDGE / CULVERT
HIGHWAY EXISTING DRAIN

BITUMINOUS (B.T.)ROAD

EXISTING CHAMBER

GIS INDEX MAP
SEWERAGE TREATMENT PLANT FOR KHARABWADI ,KHED

. TBMNO-05
_RL=632.660M

SCALE-1:5,000

TERMINAL SUMP & PUMP HOUSE
AT KHARABWADI
CAPACITY= 16,000 LITR
DIA=6.00M
DEPTH = 6.00 M
GL=622.63 M

PUMPING MACHINERY

1 DWF 2 DWF 2.25 DWF

HP =20.00 SB HP =40.00 SB | HP =50.00 SB

Q=200,495LPH |Q =400,989 LPH|Q =501,236 LPH

HEAD =13 M HEAD =13 M HEAD =13 M

TBM NO-03
/RL=623.350M

PUNE METROPOLITAN RURAL
DEVELOPMENT AUTHORITY

NAME OF THE PROJECT:-
Sewerage Disposal System for Urban Growth Centers
under the Jurisdiction of the PMRDA Region

NAME OF THE;
DRAWINGS:- GIS INDEX MAP

SEWERAGE TREATMENT PLANT FOR KHARABWADI, KHED

CONSULTANTS  SAMARTH INFRATECH SERVICES PVT LTD.
Office No. 40 & 41, 5th Floor, LokManya House,

LokManya Colony, Opp. Kothrud Police Station,
Paud Road, Kothrud, Pune-411029.
MOB N0-9422319387/9423507330
E-mail : samarthinfratechpune@gmail.com

SCALE-: 1:5,000 | DESIGNER -V.BHARAMA  |DRAWN BY :-D. SHELKE | SHEET NO:- 1

REV.NO. RO

Al

DWG. SIZE. | CHECKED BY :- | ASST.ENGG. |ASST. EX. ENGG.| EXECUTIVE ENGG. | SUPTD. ENGG. | CHIEF ENGINEER
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